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CENTRAL ADI'IINISTRATIVE TRIBUNAL 
	 \ 

G UWAIAT I BiNCH 
GiJUAi-IATI 

ORDER  

Otiginal Application No 
.Mjsc Petition No / 
Cont rEpt Pot it ion No / .Reviw Appiicat0 No / 

s): 

ponuent( s) 

4:: : : 
£ the Registry 	 Date 	 Order of the Tribunal 

• L 	 18.12.02 	f 	Stand out. List again on 

2312.2002 for admission. 

Vice-Chajran 
mb 

/ 	 23.12 .02 	 Heard Hr. H.K. Chouahury, 
• 	Dy. Reg1srrer. 	

iearne counsej for the appi icant. 

The application is admitted. 
JL 	 aij for the records. Returnable by 

four weeks. 

AA A 
List on 28.1.2u03 for orcLers.. 

he appointment f respondent 

Ale
k /j.oi  7:; 	No.4 to the post of Law Assistant 

in the scale of .56001O500/ shall 4o/ 	
•• 	 be subject to the outcome of this 

applicaftion. 

H 	

• 	 • . 	 • 

4 Mnber 	 Vjce-Chajn 
H mb 

4 



28.1.03 Present : The Hon'ble Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

The Hon'ble Mr. S.K. Majra, 
Administrative Member. 

Mr. S.Sarma, learned counsel 

appearing on bthalf of the Railway prayed 

for four weeks time to file written state- -

ment. Prayer is allowed. List again on 

26.2.2003 for written statement. 

H 
• Member 	 Vice-Chairman 

nib 

26.2:2003 	Further four weeks time is 

allowed to the respondents to fiJe 

ivvw A C t tLt 	 written statement. List on 27.3'.2003 

for orders. 

27.3.2003 	List the case on 1.5.2003 enabling 
the respondents to file written statement 

as prayed by ?.J.L.SarIar, learned counsel 
appearThg f or the respondents. 

Nner 	 Vice-Chairman 

b.b 
1.5.2003 	The respondents are yet tà file 

'Y -i. 
	 written statrnent. Dr. M.C. Sarrna 1  l'êa -rned 

'• standing counsel for the ailway' stated 

th,at w the case is not ent usted by him 

and he unaer take furtner instructions 

9 	 on the matter. Accordingly prayed for 

time. Put up the matter on 30.5.2003for 

written staernent, if any. 

Vice-Chairman 

mb 



O.A. 388Z2002 

30 2003 	•Present : The Hon'ble Mr. Justice 
D.N. Chowdhury, Vice-Ciairman. 

The Hon'ble Mr. S.K. Hajra, 
Member (A). 

vt 
Put up again on 30.6.2003 to 

enable the respondents to file written 

state ment 

Member, 	 Vice-Chairman 

mb 

30.6.2003 	No written statement to far filed 

by the Railway nor tey filed any power. 

The Tribunal is yeth aware as to who 

.infact will appear on behalf of the 

Railway. List the matter again on 

25.7.2003 for written statement else the 
atter shall :prooeoexparte. 

* 	 Vice-.Chairman 

H mb 

257.2003 Present : The Hon'ble Mr. Justice D.N. 
Ghowdhury, Vice-Chairman. 

The Hon'ble Mr. N.D. Dayal, 
mber(A). 

.. .......

; 	 A memo of appearnace has_been filed 
on behalf of the railway. Mr. J.L.Sarkar, 

(LkQ learned Standing counsel for the Railway 
stated that he has received instructions 
and he is filing written statement. 

Put up again on 26.8.2003 to 
enable the respondents to file written 
statement. 

• 	2 
M?mber 	 Vice-Chairman 

mb 



O.A. 386/2002 

4.. 
• 26.8-10 	Present 	The Hon'ble Mr. Justice D. 

N. Chowdhury, Vice—Chairman. 

The Hon'bie Mr. K.V.Prahaladan 
Administrative 1mber. 

	

CW 	
The resoondents are yet to file 

written statement though they were took 
number of time for filing written statement. 

e,6 	
Mr. S. Sarma, learned counsel appearing On 

behalf Mr. J.L. Sarkar, learned counsel 

for the respondents again prayed for time 

for filing written statement. Further 

four weeks time is allowed to the respond—, 

ents for filng written statement subject of * 	 . 	. 	. 	to paymentcost of Rs. 50/—. 

List on 23.9.2003 for written 
p'I 

statement, 

mber 	 Vicehajrman 
mb 

23.9.2003 	It has been stated that written state- 

/ 	. 	 merit is filed today. The case may now be 

-o 	. 	.... listed for hearing. The applicant may file 
'rejoinder, if any, within two weeks from 

today. 

Mr.J.L.Sarkar, learned counsel for 
the respondents, stated that since learned 

counsel for the applicant in not.present 
in the Court, he sought leave of the Court 
to file a copy of the written stateient £0: 

the applicant in the Registry. 
Prayer allowed. Respondents may file 

• copy of the written stat.nent to the Regi-

stry, which shallerve on the learned cow 
nsel for the appl'cant in due course. 

List the case on 10.11.2003 for furthe 
order. 

Mnber 	 Vice—Chairman 
MT 

2 / r 11' 0 
t/ 	 -c 

c3/? c 



application is dismissed as per order 

kept in separate sheets. NO order as 

• I to costs. 

Member (J) 

Note 

1 

I 
I 
I 

24.12 .03 

10 

22.1. 2004 

) 

Mr S.Sarma, learned counsel on bhal: 

of Mr M.K.ChoudhUry, prays for adjon-

I ment as Mr Choudhury has some personal 

problem. 

j Let tne matter appear before next 

available Bench. 

Me 	r - 	 Vjce.Sthairman 

I 
I 
I 

Present: Hon'ble Shri Bharat Bhusan, 
Member (J) 

I 	
Hon'b1e ShriK.V. Prahladan, 

I 	 Member (A). 

Heard the learned counsel fort 

I the 	parties. 	Hearing 	concluded. 
Order reserved. 

Member (A) 
	

Member (J) 

nkm 

2361.2004 	 Judqmen.t 	pronounced. 	The 

2ric-e. H' 

I 
I 

1 	 1 
I 

I. 

* 	,- 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAI-JATI BENCH 

O.A./o. 1 ;L 386 of 2002 

D1TE OF DECISION 23 .'. 2004  

Smt Ntul Malkar 
• 	•....•.. . . . . . . . . . ...... . . . . . . ,. . . . •....••. •. . 	pPLIcAN'r(s) 

Mr M.K. Choudhury, Mr M. Dutta and 

'I. 	A Barkata 	
• . . . . . . . . . . . . . . . . 	. . . . • • • . • . .ADVOCATE FOR THE 

H 

	

	 APPLICANT(S). 

-VERSUS- 

e Union ••• India and others. . ..•...... • ...,••.. .RESPONDENT(S) 

Mr J.L. Sarkar, Railway Counsel 
Mr A. Chakraborty for respondent 4. 	 - 	- 

.....................................................,.ADVOCAi 	FOR TJJE  

RESPONDENT(S). 

TIE HON'BLE MR. BHARAT BHUSAN, JUDICIAL MEMBER 

:ITHE HON'BLE MR K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

i 	Whether Reporters of local papers may be allowed to see the 
judgment ? 

2, To be referred to the Reporter or not? 

3 	Whether their Lord.ships wish to see the fair copy of the 
Judgment ? 

4 	Whether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Hon'ble Miber (J) 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.386 of 2002 

Date of decision: This the 23rd day of January 2004 

The Honble Shri Bharat Bhusan, Judicial Member 

The Hoble Shri K.V. Prahiadan, Administrative Member 

Smt Putul Malakar 
Senior Clerk 
Office of the Chief Commercial Manager 
N.F. Railway 
Maligaon, Guwahati 	 Applicant 
By Advocates Mr M.K. Choudhury, Mr M. Dutta 
and Mr A. Barkataki. 

versus 

Union of India through the 
General Manager, 
N.F. Railway, 
Maligaon, Guwahati. 
The General Manager 
N.F. Railway 
Maligaon, Guwahati. 
The Asstt. Personnel Officer (Traffic) 
N.F. Railway, 
Maligaon, Guwahati. 
Shri Malay Kr Ray 
Law Assistant 
Office of the General Manager 
N.F. Railway, 
Maligaon, Guwahati. 	 Respondents 

By Advocates Mr J.L. Sarkar, Railway Counsel 
and Mr A. Chakraborty for respondent 4. 

OR D E R 

BHARAT BHUSAN, MEMBER (J) 

The present application under Section 19 of the 

Administrative Tribunals Act, 1985 is directed against 

the order dated 25.2.2002 issued by the General Manager 

(P) by which the applicant was not selected for promotion 

to the post of Law Assistant (Annexure-G). Vide this 



:2: 

order four candidates had been found suitable for 

promotion to the post of Law Assistant in the scale of 

pay of Rs.6500-10500/-. Respondent 4, Shri Malay Kr Ray, 

in this case also happens to be one of the four selected 

candidates in the said list and his name is placed at 

serial 4. But the name of the applicant did not appear in the said list. 

2. 	The case of the case of the applicant isthat she 

was initially appointed as Office Clerk under the 

Northern Railways in the year 1976 and she had passed her 

LL.B. Examination from Gorakhpur University in the year 

1984. In the year 1998 she was transferred to N.F. 

Railway, Maligaon and in May 1998 she joined in the 

Office of the Chief Commercial Manager, N.F. Railway, 

Maligaon. Since she was eligible in all respects she 

applied for the post of Law Assistant through proper 

channel since she came to know that a panel for the post 

of Law Assistant was being prepared. Regarding her 

experience in Law she mentioned tht she had rendered 

service as Law Assistant (Ad hoc) under the Deputy Chief 

Commercial Manager, Varanasi, Northern Railway from 1986 

to 1989. She also stated that she had come from Northern 

Railway on transfer from the post of Office 

Superintendent II to the post of Senior Clerk under the 

N.F. Railway accepting bottom seniority. The applicant 

had appeared in the written test which was held on 

6.10.2001 and on qualifying in the written test she Was 

called to appear for the viva voce test to be held on 

5.11.2001. She appeared in the viva voce test as well and 

she stated that she had done exceedingly well and she was 

confident that she would be selected for the post of Law 

Assistant. But she stated that when the Office order 

dat ed ....... 
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dated 25.2.2002 (Annexure-G) was published she was 

shocked to find that her name did not appear amongst the 

selected candidates. Feeling aggrieved by the order dated 

25.2.2002 she preferred representation before the 

authorities for favourable consideration of her case, 

keeping in view the fact that she had experience, 

capability and eligibility to discharge duties as Law 

Assistant. But the said representation was also disposed 

of on 28.6.2002 which also stated that the applicant was 

not found suitable for the post and it was also mentioned 

in the said order that she was not considered as she had 

joined N.F. Railway after accepting the bottom seniority. 

Hence feeling aggrieved she has filed the present 

application and the reliefs calimed by her are as under: 

Quashing and setting aside of the order dated 

25.2.2002 issued by the General Manager (P), N.F. 

Railway, Maligaon. 

Setting aside and quashing of the order dated 

28.6.2002 passed by the Genera1 Manager (P), N.F. 

Railway, Maligaon 

To direct the authorities to promote the applicant 

as a Law Assistant pursuant to selection held in 

accordance with notification dated 27.6.2001 

To pass such order/orders as the Tribunal may deem 

fit and proper. 

3. 	In the written statement filed by the respondents, 

on the aspect of her seniority they hade taken the stand 

that since she had been transferred from Northern Railway 

on her own request to N.F. Railway and had accepted 

bottom seniority and as such joined in CCO's Office, 

Maligaon as Senior Clerk only on 5.5.1998, so now at this 

stage ....... 
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stage she cannot claim that on the basis of her previous 

seniority with respect to the service rendered at 

Northern Railway she should have been considered for the 

post. They have also stated tht her service as Law 

Assistant on ad hoc basis in Northern Railway also cannot 

be given weightage forthe purpose of selection to the 

post of Law Assistant. However, their stand is that the 

post of Law Assistant is a selection post to be filled up 

by positive act of selection consisting of written test 

followed by viva voce test and since the applicant had 

secured less than 80% marks which was the requirement for 

being classed as outstanding for placing at the top of 

the panel in order of seniority, she was not found 

suitable to be placed in the panel of selected candidates 

for the purpose of Law Assistant. 

4. 	Heard the learned counsel for the parties and have 

perused the record. The learned counsel for the applicant 

has submitted very vehemently that the applicant was a 

Law Graduate and had gained sufficient experience in the 

field of Law by rendering service as Law Assistant (ad 

hoc) under the Northern Railway for a period of three 

years from 1986 to 1989 and as such the respondents have 

acted in an illegal manner thereby causing prejudice and 

discrimination towards the applicant by not taking into 

consideration of her actual legal experience as compared 

to the other selected candidates. On the other hand, the 

learend counsel for the respondents including the learned 

counsel for respondent 4 have contended that this was a 

selection post wherein the applicant was not found 

suitable and hence not selected. The learned counsel for 

the official respondents have raised a preliminary 

objection to the effect that in the impugned order 

- 	

(Annexure-G),,,,,,,, 
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(Annexure-G), as many as four candidates were found 

suitable for the promotion to the post of Law Assistant, 

but the applicant has chosen to implead only one of them, 

i.e. Shri Malay Kr Ray, respondent 4, as the party in the 

instant case ignoring the remaining three condidates. 

Hence his submission is that even otherwise the case is 

bad for non-joinder of necessary parties. Hence he seeks 

summary dismissal of the application on this ground only. 

However, on merits, the contention of the learned counsel 

for the respondents is that a candidate in order to 

appear in the final panel of Law Assistants has to secure 

a total of more than 80% marks to be classed as 

outstanding, but since the applicant has not secured such 

high marks so naturally she could not be placed on the 

panel. So 	his submission is 	that 	the promotion 	to the 

higher post to be made in the case was on the basis of 

merit and no officer can claim his promotion to the 

higher post as a matter of right by virtue of seniority 

alone. 

5. 	There is no manner of doubt that the post of Law 

Assistant in the case in hand was a promotional post 

which was to be made on the basis of merit. And the law 

in 	the matter has been laid down by the Apex Court 	in 

State Bank of India 	v. Mohd. Mynuddin, AIR 1988 SC 1069 

in the following terms: 

"Whenever promotion to a higher post is to be made 
on the basis of merit, no officer can claim 
promotion to the higher post as a mater of right by 
virtue of seniority alone with effect from the date 
on which his juniors are promoted. It is not 
sufficient that in his confidential reports it is 
recorded that his services are satisfactory. An 
officer may be capable of discharging the duties of 
the post held by him satisfactorily but he may not 
be fit for the higher post. Before any such 
promotion can be effected it is the duty of the 
management to consider the case of the officer 
concerned on the basis of the relevant materials. 

If .......... 
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If promotion has been denied arbitrarily or 
without any reason ordinarily the Court can issue 
a direction to the management to consider the case 
of the officer concerned for promotion but it 
cannot issue a direction to promote the officer 
concerned to the higher post without giving an 
opportunity to the management to consider the 
question of promotion. 

There is good reason for taking this view. 
The Court is not by its very nature competent to 
appreciate the abilities or attributes or 
attributes necessary for the task, office or duty 
of every kind of post in the modern world and it 
would be hazardous for it to undertake the 
responsibility of assessing whether a person is 
fit for being promoted to a higher post which is to 
be filled up by selection. The duties of such 
posts may need skills' of different kinds - 
scientific, technical, financial, industrial, 
commercial, administrative, educational etc.' The 
methods of evaluation of the abilities or the 
competence of persons to be selected for such 
posts have also become now-a--days very much 
refined and sophisticated and such evaluation 
should, therefore, in the public interest 
ordinarily be left to be done by the individual or 
a committee consisting of persons who have have 
the knowledge of the requirements of a given post 
to be nominated by the employer. Of course, the 
process of selection is vitiated on the ground of 
bias, mala fides or any other similar vitiating 
circumstances other considerations will arise. 

Where the State Government or a statutory 
authority is under an obligation to promote an 
employee, which has to be filled up by selection 
the State Government or the statutory authority 
alone should be directed to consider the question 
whether the employee is entitled to be so promoted 
and that the Court should not ordinarily issue a 
writ to the Government or the statutory authority 
to promote an officer straight way." 

Similarly, in B.V. Sivaiah and Others etc. v. K. Addanki 

Babuand others etc., JT 1998 (5) SC 96, their Lordships 

of the Supreme Court has held as under: 

"The Principle of 	'merit-cum-seniority' 	lays 
greater emphasis on merit and ability and 
seniority plays a less significant role. Seniority 
is to be given weight only when merit and ability 
are approximately equal. The two principles of 
seniority and merit, the criterion of hl sen iority_ 
cum-merit' lays greater emphasis on seniority. 

The criterion of 'seniority-cum-merit' in the 
matter of promotion postulates that given the 
minimum necessary merit requisite for efficiency 
of administration the senior, even though less 
meritorious, shall have priority and a comparative 
assessment of merit is not required to be made. 
For assessing the minimum necessary merit the 

competent ....... 

hi 
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competent authority can lay down the minimum 
standard that is required and also prescribe the 
mode of assessment of merit of the employee who is 
eligible for consideration for promotion. Such 
assessment can be made by assigning marks on the 
basis of appraisal of performance on the basis of 
service record and interview and prescribing the 
minimum marks which would entitle a person to be 
promoted on the basis of seniority-cum-merit. 

6. 	The law laid down by the Hon'ble Supreme Court as 

referred to above is applicable squarely to the facts of 

the present case. Consequently, as the respondents found 

that the applicant was not suitable to be placed in the 

panel of selected candidates of Law Assistants, so, we do 

not find any infirmity in the impugned order passed by 

them. 	This being so, 	we find that the O.A. is devoid of 

any merit and the same is dismissed. I\/o (tpSt, 

o---  
K. V. PRAHLADAN 
	 BHARAT BHUSAN 

ADMINISTRATIVE MEMBER 
	 JUDICIAL MEMBER 

n km 
4 
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• 1 IN THE CENTRAL ADNINISTRATIVE TRIBUNAL ;GUWAJjATI BENCH 

O.A.: No. 	 2002 
ET)1EEN 

Smt. Putul Malakar, 
Senior Clerk, 	 - 
Office of the Chie.f Commercial Manager, 
N.E.. Railway. 
Maligaan, Gwtàhati 

ALicant 

Union of India tbroigh the General 
ianager, N.E. Railway, 	Naligaon, 
Guwahati-1L 

The General Manager, N.E. Railway, 
Maligaon, Guwahati- 11. 

The Astt. Fersonnel Officer (Traffic), 
N.E. Railway, Naligaon, Guwahati-li. 

Shri Malay Kr.. Ray, Law Assistant, 
0/0 the General Manager, 	N.E. 
Railway, Naligaon, Gtiwahati. 

- - Rpqdent 

DETAILSOF A?PLICATION 

1. 	PARTICL1LARS, OF THE ORDER AGAINST HEICH THE 
ALICATION IS MADE 

The instant application under Section 19 of the 

AdrninietratIve Tribunals Act, 1985 is directed against 

orders dated 25.22002 issued by the General Manager 

(P) by which the Applicant was not selected for 

promotion to the post of Law Assistant inspite of the 

fact that the Applicant had done exceedingly well in 

the selections and was eligible in all respect for 

promotion to the said post. This instant appLication 

also assails order dated 28.6.2002 of the same 

authority by Which the representation filed by : the 

Applicant against the non-selection was disallowed 

'4 

I' 

C? 



-2- 
46 

2. JURISDICTION OF Tfl$ TRIBUNAL: 

The applicant further declares that the subJect 

matter of the instant application for which she wants 

radressal is well within the Jurisdiction of the 

Hon'ble TribunaL 

3.. LTAT1QN 

The applicant further declares that 	the 

application is within the lirnitatior period prescrIbed 

under Section 21 of the AdministratIve Tribunals Act, 

185. 

4. F4CTS OF TE CASE 

4..1 	That'the Applicant is a citizen of lndia. She is 
0 

presently working as Senior Clark in the office of the 

Chief Commercial Manager, Maligaon. 

4.2 	That the Applicant was initially appointed as 

Off icey Clerk under the Northern Railways in the year 

1976. 
	 0- 

A copy of the order dated 271.76 selecting the 

Applicant 'is annexed as 	ANNEXLIRE--A. 

43 l 
 That the Applicant passed the LL ..B. Examination 

from the Gorakhpur University held in the year 1984. 

A copy of the provisional certificate dated 

:29.8.86 is annexed as 4NEX1JRE-B. 

4:4 	That in the year 1998, the Applicant was 

transferred to the N .F. Railway, Maligaon. In the month 

of May 1998, the Applicant Joined in the office of the 

Chief Commercial Manager. N .F Railway, Maligaon. The 



A 
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Applicant was transferred and posted at N F. Railway, 

Maligaori in the post. of Senior Clerk Prior to her 

transfer the Applicant was working as Office 

S.perintende.nt-II under the Northern Railways. 

4.5 That the Applicant beIng eligible in all respect 

applied for a post of Law Assistant, on knowing about 

the move to make a penal of Law Assistants. In the said 

application made through proper channel, the Applicant 

apart from furnishing other particulars mentioned the 

fadt that the Applicant rendered service as Law 

Aséistant (Ad-hoc) under the Deputy Chief Commercial 

Nánager, Varanasi, Northern Railway from 1986 to 1989 

The Applicant also mentioned the fact that she i las come 

from the Northern Railway on transfer from the post of 

OS-Il to  the post of Sr. Clerk under the N F. Railway, 

acepting bottom senior ity 

A copy of the application dated 101.200O Is 

annexed as ANNEXURE 	and copies of appreciation 

letters in favour of the Applicant are annexed, as 

ANNEXtJPES-Ci 

4.6 	That on 27.6.2001, a notification was made for 

• 	 thlect ion of a panel of Law Assistants. By the said 

ntification it was intimated that a selection in the 

form of written test followed by viva- yore test of 

• 	those selected in the written test would he conducted 

aid as such the said notification was to be puhicIed. 

• 	 The applicant pursuant to the notification 

applied in the prescribed format. 

I 
Cl- 
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(V 

A copy of the notification dated 27.6.2001 is 

annexed as ANN . 

4.7, That the Applicant being found eligible was asked 

to i appear in the written test which was to he held on 

6.10.2001. 

A copy of the said order dated 6.92001 is annexed 

as ANNEXiJREE. 

	

4.8 	That accordingly the Applicant, appeared in the 

writen test and did exceedingly well. 

4.9 . That by a W.T. nessage dated 10.10.2001, it was 

intimated that the Applicant Was seJected for the viva-

voce test to be held on 5.11.2001. 

A copy of the W.T. tessage dated 16.10.2001 is 

annexed as ANEXD.E-- F. 

4.10 That -the Applicant appeared in the viva-voce 

test and did exceedingly well and was confident that 

she Would be selected. 

4.11 That to the shock and surprise of the Applicant, 

b.Y an order dated 25.2.2002 whereby 4 persons were 

•eleöted for promotion to the post of Law Assistant, 

the Applicant was however not selected. 

A copy of the order dated 25.2.2002 is annexed as 

,NNEXURE--G. 

	

4.12 	That being ggrieved by the order dated 

25,2 . 2002, the Applicant preferred a reresentatjon 
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before the authorities for favourable consideration of 

her case in view of Lthat the Applicant had done well in 

the selection and aLso in view of the fact that she has 

the experience, the capability and eligthIlity to 

disharge duties as Law Assistant. 

A copy of the representation is annexed as 

ANNEXtThH. 

4.13 That the representation of the Applicant was 

disposed of on 28.6 2002 by an prder of the Respondent 

No .2. In the said impugned order, it wa stated that 

the Applicant was not found suItable in the positive 

act of selection. Elurther  it was held that she was not 

considered as she had Joined N.F. Railway after 

accepting bottom seniority. 

A copy of the order dated 28..62002 is annexed as 

4.14 	That being aggrieved by the orders dated 

25.22002 and 286.2002, the Applicant has preferred 

this instani application seeking Justice and redressal 

of the wrong meted out against the App iiant.. 

4.15 That in the instant application, only the 

selected candidate whose name appears at Si. No. 4 has 

only been made a party inasmuch as in the event the 

Applicant is held to be entitled to be selected, the 

last of the selected candidates will have to make way 

£ or the ApplIcant. Howevr, if this Hon able Tribunal 

deems it necessary that other selected candidates have 

to be impleaded, the A.rplicant in such an event craves 

0 
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the leave of this Hon'ble Court to implead the other 

selected carid Idates in the intant application. 

5.1 That the Applicant, has been denied herpromotion in 

the most arbitrary- and capricious mmner.  * The 'post to 

which the Applicant has been seeking promotion is 

• governed by para 219(1) of the Indian Railways 

Establishment Manual (IREM for short) Vol. 1, 1989 

revised edition Inasmuch a& the said post of La 

Assistant is a general post being outside the normal 

channel of promotion for which candidates were called 

from different categories whether from the same 

depaAment or different departments. Such posts are to 

- be filled up through selection and merit is the 

criteria for such seletjcyrj and promotion. The panel 

for such posts is drawn up on the basis of the marks in 

the written and the viva'-voce test. In the instant 
case s  the Applicant performed exceed.thgly well in the 

selection 'and the selection I.e - both in the written 

test as well as in the viva voce. But inspite of the 

Applicant. having done exceedingly well, the Applicant 

has been denied her promotion by invoking para 219(3) 

of the IREM which is not applicable in I  the instant 

case. The authorities by invoking the para 219(3) of 

the IREM in the instant case have not only- 
- 

misinterpreted the provisions laid down for filling itp 

of poets like the one in the instant case and have also 

caused discrimination against the Applicant and as 

such, the same merits the interference of this Hon'ble 

Tr.ibuL 

I 



5.2 That th e Applicant being eligible i ri all respects 

was called for the selections and the Applicant did 

cxc ed ing ly well in the written test as well as viva 

voce and the Petitioner was confident of being selected 

and heref ore, there was no question of the authorities 

not finding the Applicant to be suitable in the 

positive act of selection. The plea taken by the 

authorities that the Applicant was not found suitable 

in the positive act of selection is arbitrary and 

reuires interference by this Hon ble Tribunal. 

Further, merit being the only criterion for selection 

in thd instant case, the fact that the Applicant got 

herself transferred to the N . F. Ra±lway from the 

Northern Railway by accepting the bottom seniority 

cannot he a ground of depriving the Applicant of the 

promotion. in the instant case, the Applicant has been 

servirg under the Indian Railways since 1976. The 

Applicant joined the Northern Railway in the year 1978 

and thereafter she was tra,sf erred to the N. F. Railway 

in the year 1998. While rendering service under the 

Northern Railways, the Applicant had also rendered 

service as Law Assistant ad hoc) under the Deputy 

Chief Commercial Manager, Varanasi, Northern Railways 

for alperiod of three years from 1986 to 1989 and in 

the instant case, the authorities by ignoring these 

facts have caused serious prejudice and discrimination 

against the Applicant and £ or which the impugned orders 

are liable to be set aside and a d'irectjon has to 'be 

issued to the authorit±es to promote the Applicant to 

the post of Law Assistant. 

I 
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5.3 That the fact that the Applicant was transferred to 

the N.F. Railway and during such transfer, the 

Petitioner agreed to accept bottom seniority has no 

bearing in the instant case as the Applicants service 

In Northern Railway cannot be ignored for the purpose 

of assessing her eligiba and her seniority in N.E. 

Railway has no relevance for such eligibility. The 

acceptance of said bottom seniority by the Applicant 

might 1.at affected her seniority in her cadre 1  but so 

far as the instant promotion is concerned, the 

promotion is outside the normal channel of promotion 

and the candidates for such promotions are called from 

different categories and the selections are made on the 

basis of merit alone suh.3ectto eligibility and as 

suOh,, the Applicant is entitled to be promoted to the 

post of Law Assistant and the impugned order dated 

252.2002 is liable to be modified showing the name of 

the Applicant as being one of the se.lected c.ndidate 

and the order dated 28.6.2002 Is liable to be set aside 

and quashed. 

B. DETAILS OF E1ED1ES EXHAUSTED 

That the Applicant states that she has no other 

altenatjve, efficacious remedy except by way of 

approaching this Hon'ble Tribunal. 

7. MATTERS blOT PREVIOUSLY FILED OR PENDINEFORE Mi? 
OTHER COURT 

The Applicant further declares that no other 

application, writ petition or suit in respect of the 

sub.5act matter of the instant application is filed 

I 
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before any other Court, Authority or any cther Bench of 

the Honble Tribunal nor any such application, writ 

petition or suit is pending before any of them. 

REL1EFS .SOJ3GRT ROR 

On the facts, 	circumstances and premises 

aforesaid, the Applicant prays for the following 

reliefs 

8.1 Quashing and setting aSide of the order dated 

25.2.2002 (Arniexure-G) issued by the General 

Nanaer (P), N.F. Railway, 1aiigaon.. 

8.2 Setting aside and quashing of the order dated 

28.6.2002 pase'd by the General Manager (P), N.F. 

Railway, 1aligaon (Anneure-). 

8.3 Direct the authorities to promote the Applicant as 

a Law Asàistant pursuant to selection held in 

accordance with notification dated 276.2001. 

8.4 Pass such other order/orders as this 'ion 'ble 

Tribunal may deem fit and proper in the facts and 

circumstances of the case and as may be deemed fit 

and propei by this Hon'ble TribunaL 

INTRIN ORDER PRAYED FOR 

Pending disposal of the application, 	Your 

Lordships may be pleased to direct that peridency of the 

application shall not be a bar to promote the Applicant 

to the post of Law Assistant pursuant to the selection 

held as per notification dated 27.6.2001. 

10 ........ 

The Application is filed through Advocate 
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1,1. P4RT1CUJAARS OF THE 1.P..O. 

..I) 	I.P.O. No. 

'Date 	 • 12- 2c- 2 

Payable at 	Guwahati. 

12.. LIST OF ENC1D$UiES 

As stated in the Index. 

/ 

LEIFICATI.ON 

1, Smt. Putul Nalakar, Senior Clerk, Office of the 

Chief Commercial Manager, N.F. Railway, Maligaon, 

Guwahatj- 11, do hereby solemnly affirm and verify that 

the statements made in the accompanying application in 

paragraphs 	t 4-a LtI L.3c4 	4+% 4.i, 4 ,12. atA 

	

are true to my knowledge 	those made in 

paragraphs 'Itbeing matters of records 

are true to my information derived therefrom and the 

rest, are my humble submissions before this Honble 

Tribi.rnal. I have not suppressed any material fact. 

And I sign this verification on this the 

day f November 2002 at Guwahati. 

1' 

H 	 J 



Atogy, UFE -A 

Nrthern Ri iay 
Hei Duarter Of ftc.er, 
Bar oda Howe New Del hi. 

I 	 rs 	1' 	 S 	aV- 	•j • 	• 	. 	a 'lU, .gtJ—j 1, 1 .s. ,G.e ))4  

Putu] Dey,  
di 	 Chndra 

N,E4 Ply. Co1ony, 
Or. No.,. L/ 	F; 
/Ua.ipur, Vanaj W.P..) 

SubJect: Appojntm, of Office C:ierk Rs.O4OØ 

You have been .el zted I c.r the pct: of Office 
Cirk ubject to yL'Ur-  passing th cd.ical test. 

8 	Fur rnedical e::1a:inat:jon you thou.i d report at the 
office of tDiyjsj 	Medj.c.j Offi.c:er , 
NTtCYT) Ral 1 way not ater thin  
A iaediaj metro in your favour .i enc2oed, 

As the i snj c:atic,n narks iivr; by ,  you in the appiicatj -  are not camplef e, Y,4ou should report at this c'ILic:e :i.s )ecI 	.:el 	for r tazii ng the erJica2 neo, 	I li 
rlass Ps5 for your Journey to pelbi is 

On your pas:ing the meci.ai 	mi.natiin you thouid 
call at thi. of f ice iediaj y or r.3bt&in.inq 
a1pintment: letter authorjs:jn you to report to the 
office of your pcssti.nq., 

3, Ilird 

 

C"Ass,  pass for your JOurney i.s encløsed Al you 
are dec 1 ared fit a free pass for your Journey to D.1h.i 
will he .issued by the Divi.ior A, 	Medical Oflicei- 

14 Or.ijnaJ Matric:jlatj /High.r• 	ionrJary certifj.catg, 

. Tw 	recent tharter' 	rt:jfict' 	isuec by the fp 	 (jip1 or 	or Magi.strate or 
Getter Off.jcer,) tinder the:ir proper 

21, 	All originalcroy-ti.fic r  t 	h0Wirig 	eth.ic t A on a I 

4. Proper JEaste certifjcti froi a 
concerned in case of . 

. Relieving 	r ti f ic ate from the present emplQye)- 	if any.  

6. Iis, 	ryjcecn certifir.1;e '.I3 the case of 	seryje E1'flplCiyCC. 

you do not t.urn up:u the above noted period thi.s office without any further ntice to you wifl 
stand cancel lrL 

DA/as 	 — 

For 	br Personnel Officer (R) 

4ttsted 

Mriiu" )utta 
Advocate 

S. 



S. 

criet+ 	iii:aticm a. T)tl 	 without 
certi f:abe by the Ccntro I .ing offierJEsteb1 i&uient 
Off irr wil 3. b 	t±ty rtted wi.thout 	Ty 

further cf3rnmufl.iCEft.ir.)Y). 

Tb 	diture of thrz ,  val unteer s. will h- 1iibie. to 
be 	 Pit any tge durbici f4.1i t.in, of the 
said E3e1fCt1O) in caS€ t he 5ervi(e p Oartitr! 
furiihec by then are fond to be not in order or if 
he/the i othr not e1ij.tble to appear in th above 

rtioned 

B. the yl:tbus for the seec.tion of Lw Att. against 
.6 2/3% D.P nUlDtZi .Lf çiver 	uRder : 

i) 	rJir> Contrct fct., 

i I ) 	Prtteri.hip Act 

i.ii) Arbitration Actv 

iv) 	lTditn Ri:iiwiy Act. 

Of ttdiss 

yd 	Sales T; Act. 

Act. 

WX. Act. 

iO 	indttri.4l Di.pute Act & tbur L.. 

> ) 	ii.tt ic,n Act 

xi) 	Code of Ciy.i.i Prc3ceciure. 

Trt,4r of Property Act. 

>;iii) B1e of h,cds Act.. 

Pub:ic Pren:tie; Evictir.n Act. 

v) 	L.'d Accii.tion Ruic. 

xvi ) Any other 1rLi intter. 

9. jEEIEFMEIMIIMA 

1 	Wtne in full iUri h.lock letter) 

2 	DEtioT, 

2. ) Phce f poiting 

Z) WOrkiTJg under 

'Date o1 b.irth 

Date of I4pptt. 

4ttted 

1S%lri 	1 ' 	itta 

/ (1/(1cate 
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I) 	Lificri:icm 

3) 	ffi.ckti1g 

E) Fot 

th) Scie 

t)te of proticn 

9. Wbether t3CISTJUR 

.10. Wietbr ut'c1'rcj:ii.icj Ptlpizhment if smilv 60- all tt  

S 	 7i rlecl6r ation to be furcisheri by the ctni.thte.. 

I IC hereby csrti1y Uit the above inticrned 
particuhr9. f$.Irii%hed by me 	true to the best of my 
1icj 	nd be3 ief rc : the kvent o 	ny entry 
fc...tnri inccwrer.t or not irt order my ,ndjfikt1tre sh ri l t be 

2i3b1e to be 	 at imy tire durinçj fir 	ition 
of the above se1eticm ~ 

Sio rsa t"re of the cidit 

Sd / * 

(L..B 	S;.ciçjh 
AF.EL. T) 

For Eenra2 Mi.tinager 'P) MLIB 

U 

ti ft.'ted 

Mr 'tn! )itta 

Acucate. 
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U111VEB5JTy OF GURAMPUff'  
-. 	

3L2.2.S16 ' Roil Nomber-.  

13512 

Enrolmcnt No .27  2 

PRO VISINAL CETIFIGATE 

This is to: certify that Sr/I Kmt/Smt. 	 I 
passed h/s her 	

txatninat/on from (h/s University 

held in the month of 	 J ,  A 1$83nd that he / she Was placed in 

the 	 C divis/on 

Dated  
/_—•;I)' ( SRAGIStKAR J 

I 

/ 

ii 

A 

• ' 7
i.. •,. 
	 • 	 •I 
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To, 

The General 1anagsrP). 
N.F. Railway, 
Headquater'S Office, 
tqalioaon. tw-1l. 

(Through Proper Channel) 

Sub $— Application for the post of Law Aostt, in 
ScaJ,e IS. 6500/— — 10 v  500/.-. 

Sir, 	 .; 

It has corns to know from some reliable sources that 
'CE/uorks/Plaligaon is going to create a post of law Aastt. I am 
also willing to work as Law Asstt. Ply Biodata is given belou . 

1. NQrnG SPT PUTLJL P1ALAKAR 

;. 2, Huband'aNamo 5ri 	Birnan Plolakar, 

 Date of Birth 8 07.-03..1954 

 Date of Appointrneb 8 29-07-1976 

50 Designation $ Sr. Clork working under cco/itG 
N. F. Rly. 

1  Present Pay 	 Rs, 6375/.— in Scale g 4500 

Academic Qualification 8 	Pl.A,, LL.8,B0Ed.  

Length of Service 	$ 	24 yoar8. experience gained, 	:,• 
. Experience 

	

	 3 	I have rendered my services as' . 
Lu Asatt. (hd.—hoc) under DyoCCP/C, 
Varanasi, .'Northern Railway 	om 

- 	 1986 to 1989, 	 * 

to inform you that I have come from Northern 
Railway on tran8fex from the post or 0/I1. to the post of Sr. 
Coxk accepting bottom seniority and Joined under CCO/P1LG, N0F,, 
Railway. 

Sir If I will be gi%/on a ohanc to hold the poct of 
Law Aestt., I aesUre you that I will render my services to ths  
Satisfaction of my superiors,  

Thanking you, 

Data 

,c9 

I- 

Yours faithfully 

1eLL_c' P Q4Z9 • 
( Putul I1alaka ' 

Sr. Clerk0 

::T 	. 

11 

I' 
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NORTHERN IIAIL\NAY 

ç iJj') 
I tUil() 	1: , 	1. 	U Ic 

Docn. 11o'.d C ork 

Crr0o p 14.3OO/-(1W) 

Smt Putul Malakar, Md. Clerk ID 1  section is dealing with 
heavy claims cases of LKO division üf2iint1y. She has a good 
:kzkhjgE knowledge of comnerc ial working. She is very much 
sncer, ha.working and disciplined vorker. 

In r ecognition of her sincere and good servic3 a cash 
award of a&100/- is hereby . sanctiOfled wi.th a letter of citation 

for 	placing in her service record. 

))tod; 30106 	 (Ar. A 	kA0OflA ) 
Dy. O1If Corntn. MnQr/OLCimS: 

1B1y/J3$ 
H 	 I .  

Mir i 

! 
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Li 

will fb;q ardlutr 

(TVJflf-22 1002 

C'FFICE OF TIIL 
CI,ILF'COMMERCIAL 8UPCJINTLNOENT 

NOIIflERN RAILWAY 
STN. BUILDING 

vAn ANA3 I•22 1002 

Bated. j7.4.90 

Kin. Putu]. Dy.ij working in this 
office as HeGd Clerk. She is dealing 
all the cases pertaining to OPG,Railway 

• Board and important letters recei.vod from 
Headquarters. She is Well conversnt 

• 

	

	with claims rules. She disposes of the  
important rePuroncea or fly Board and 

, Hd.Qro. Offico quick.y. Sho is hard 
working nd reliable. 

in Connideration of his moritoriou, 
services rendered by her, this comrnenda-
tion letter is issued to her. 

ç copy of this letter is being 
kept in her service record. 

- 	 (jga Pal) 
• 	 Qy. Chief C:nirnl. Spdf. (fl 



- 

: 

- 

/
rf21JO2 

OFFI - 	 CE OF THE 

	

I 	
CHiEF COMMERGIA SUPERITEDT jF 

/ 	 - 	 - 

 

NOATHERN RAILWA? 

	

1' .• 	

STN. BUILDING 
 

I - 	 - 	

vAFAWASI.22002 

/ 	

Dated 17.4.20 

• 	 jtu1 	working in this 

• 	 office asad C1er<G .Srte i dijfl 
11 the caseS pGrtaU%l19t° DPC,aIiWaY 

tnd nportant iettrS receivGd •fr 

- Hsdq5tter5. 	
e is .ue11 convorsant, 

with ciiis rules. ShedisPQseS of the - 
iortet ref'er9flCGS -of Rly Board and 	I 

Cfflce quicklY. She is hard ••. 
nd r&.iables 

	

In eOflS1dCt1Ofl 
of his rneritOriOU 	

" 

by her, this cn.mmande-rnnde"red 	'- 

• 	 tin latter is jSsUedt 0  her. 

copy of 	1-tto 	beiflQ 

cr sorVC6 r2cord. kept 

(3agt Pci) 

	

- / 	•. 	• 	

• 	 C1T!!R 	R.\'?. 

'':
: 

f!ed 

M -: •. 	utta 
d,oat 



WEXUREP 

Of f.e rxf the 
Genira1 M.açe 

Mtigton, t3i.ht.i-1 I 

Na. Ei4!99/Pt VT) 
	

DteL, thE 76i001e 

To 
All Hetd of 	jartrnent 
All RMs All DP05. 
DyCME./NB & DBW 
All •DAO, w.Ach/NBO & DBW. 
11 ControUin Dfficerr of 

Nc-DiviicTa1iecJ &fficei 
All Cadre SP 	 of HcJ. 
The Geerai 	y .,!NFREUJFtNO with 10 spare opie 

fl 	ti 	 /NFRM1.J/PNO with IC' spare c.øpe 

The 	 it ./A CTREA1MLGN with 10 .pare cpie 

The 	 it /NFROBCEJJMLG with 10 spare Cq3pie 

ub ; Ntficatiort •for relection of Law Atnt in 
caie R.Z00-iO!300/ 	RP) ajain.t M 
epertmenta1 quo:ai 

1 It has been detded to hold a .elet.1.on for formincj 
panel of 3 	iv) poi 	U-4, SC-I. ST-Ni:l) of Lcw 

stt. in scale Rs.00-10500/- PE) 8191ainst 66 2/3'/ 
Departrneita1 quota by ervig Railway employee s in 
grari lower than the çrade R 00-i0500J- having 5 

ive) yeac' reiar rvice :LT) Group C" a on 
1.7.2001 and po ein a Degree in Law irrepecLive of 
the rjepar. t.merlt in whicks they are 

it : clearly. tated Ut format.ioD of the patel of 
Law AsAstt.. agaimt the 66 2/3 	De:'artient: ) wi I i be 
b1a.?d on the grade uhiect i:o in:er-e 	enior'i.ty of 
£ 	.dat es, 

The selfvctim will be held in the form of a witteri ,  
t ci 3d by a viv-vo::e test with 	Candidates 

only who will quAlify i:herneives in the written test. 

You are s  .ther ore., recJue4ted to :ve 'AidPE  publicity 
of the above amongst the staff vsoring underyou and 
forward their app uataoT3s along with their service 

t3U.)5 	(31 	t3se who 	vro 	for 	being 
cc)y:tti•atic3T) the £ibOVCE)t&cJT)eCI seiect:ion i fl 
prof orma given below so as to reach this. office by 
32.7.2001 psitively. application receive& after the 
target 	date 	w.Ul 	not be 	e t i iertai.ned 	in 	any 
cir cuR3st anLe!. 

. While forwarding 
be ft?;ihed 

application of the 
reteived within the 
verified, it should 
app.cilion are left 

Attested 

("l 
mrinwy ')utta 

vocte  

th 	appl.rtion a certif.icate 
to the effec:t that all 	the 
eii.gi.ble 	ndidate have 	been 

target date and frtarded duly 
also be certified that; no snore 

over. 



NNEXij.: 
( 

-t'k 	Ei 	4J-9.'PtVi 'T) 

To 

V 	
- 	1ffic 	of t 

V 	i3rI P nCgt. sFt) 
Pliçirri 	i3LLt111 

-. 	
- 	

tti tb'. 	9..2001.. 

& CAO 	CCW)JML13, COM./C/LG, CCJ/I1Li 	EME/iLG 
F) /MlR, APLJ . L113 ç  T SY,. 	Sr .EtPN/MLG f - 

DRM/R.ibbith.iKiF. 	Sr iDOM/KR r 	Er iE/SE!U3 
BrDGN/L PID. SrSE(.W)./<PiE fEI/S1hL 

Sub I Seiect.ion for tt -3- pst. of Li1v! Astt 

Pf 	.. Th.c cif.r 	I e f, f'e r 	mo.. 	E'4,'9 1 Pt 	VTs 	da. 

The 	lo.l I owiryçj 	stAff 	hci 	voluterr?d .in 
rptm t.,  e 	t:o th1. tif -f i Vve nti f ict 1cm quntc above,are 
fo6nd eligible 	to 	ppr in tim? 	bov- on 	8111d 

thys5hmu,ld, be, 	r.ksd tt 	-k 	t] 	in 
'p-ir in the 	rit-tpn t'st.tuId here tmde, - nd 
th?y hc.Lld 	be 	iir'ctt 	to 	pp+ir 	i- 'i- th 	rittam 
ej.nAtic)1, to th.is affice acxordingiy wit.330vt f.ii 

t:-t 	i Ii 	be 	 lri 	tr,dr 	my 

s.iii: P the, 	c.st 	 ha... fil led 	up- by 	c.l I inçj 
ii ctt f rt 	th 	vul unttr. . -. 

.R0F.C)JLHA 

	

1. DATE flF WR.ITT-EN TEFJT . 	10,200.1 AT 1.000 

	

•EPPTE OF ViVJ-V43CE TEST 	i.12..,S0O1 AT 
HRB, 

10.00 HRS. 

B I 	N ta rne 	,nd 	c.c.,mmcjcity 	Di.gn;i- ona u1 Workincj 
No - of potircj u:r r  

1 	Sri S 	Ei 	UR) 	HcCir/KlR DC1/KXR 
Sri S.B..Pr1zdUR) 	S;rno/)<IR Sr. JWIJ.IKIF? 
Sri UR) 	Hd..CC./KR 
Sri 1,% 	Sr.. 	C/Mi 	. DCM/<iR 

E 	N3 	 c1 c 
•6 	S r i D.S&- 	WR) 	Sr.T..C..)}XR 	- -DCMJKIR 

7.. 	Sri Ajit - cFJ}"iJ(THR: Sr ..DCM/<IR 
S. Sj )riji 	uccr 	Lfl') 	Sr 	I 	ic/lP -- Sr ..DME/<!R 

- 9 	Sri K.N 	iEhr 	(R) 	F:.ib 	-A 	t1:JK3R DRM./RJbh.i./J<R 
10..Sri. Y'1iay 	<r .Rriy-(LJR) 	- Sr , Cl er 	SGMJ AEN!S3M1 
.1 1 	Sri Sii,çjh UR) 	Sr. Cl 	k/tR  

R< .Th1kurflJS) 	Br,C1'rk/lR, 
3.. Sri - N.. Rahm 	US) 	Hd. Cl ... /<IR . 

1..SrJi. Nitiyir 	unUR) - -do- 
19..Bri Ch 	 - dre &khar 'UR) Rjbs a (k.tt 

KIP- - 

• 	 I 	.. Sri •Db 	hi'h Chki 	Li.R: 	Sr.. Cl 	rk./SI3U13 Sr 
171 	ri C.R.Dke.flJR-) 	•AA/ML!3 	- FA -& CAO/C(CMJIILG • 

1B 	Sri. RD flut t F 	i•( UP) 	CC./TT!MLG S 	.. ARH:/LJIfB 
19..Sr,i. A 	E.irA 	RiP) 	 . CME/MLG 

V 	 - 	 - 

Mrinn!  
- - Adyoatti 	

V 	- 	- 	
- V• 	

- V 	- 
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E?O3ri Wuç 	UR) SM.iOE'u 	t CCH./GJML.G 
C:.h 	Offir:eiiL6 

i r 	( 	n*'u L DEC' 	Pu.. E . F')i 
Dr.& 1ST) HdCify*/NLf3 COS/1LG 

E3 	3tF'.i:ui 	isi,kur 	LJR) Sr 	Cirk/NL.G 
24 ..Sr 3. ar .1. 	Rum D. ' UR) CTRCJHLI3 

Thi. nuay 
:•Y.t(.? 	p3t1l 
are fct.nd :i:; bE 
u.>:i 	t r.j 	hu 
fTl1jitjcri 

 

of 

cicsr'y bE' i.niriU th at :iu 	tu.e 	tht 
1 £ri fur ni.;hed by the cbayf' VuJi 
nQi.in rt2r , Lhr:ir cndic1ture 'i i 
cre1 ic.rJ 	44.t 	ar,y 	tçjt 	u:lr.ij 	th 

53ir3ri., 

The c:n(jidttI.{,r? of E.E, F'vsd 	St:nj 	di- 	Sr 
DPC/K!R 	S Nt3q2) F: J< Tuc 	Sr , C:r.::./KIR t.wdr 

S 	12) H.. Fthmm, T I f3r..11. 1JD04E 	1 01 
13) 	Chrnc1r 	Gir 	RJbhu 	 !1<7.R 	under .  
r)MJrjbh.jxR 	.. NO 15) R . Nag (G1iGOE unrier 

Si 	Nc:u.. 	20) 	nrJ 	3crdr 	ti a jcjjy 
t-d Chr'h/t1LEi Lcrder COSJNLA3 SI .Ne ..22) 	 cricired 

i y tubJ.uc:t tct he T.  nduct icr I c.rf LL..B pcJ 
c:rt.jf.ic.ut e bfrrc.: pin. i:tcn v 	cici.h.it:un 	Ot:h -' 	t'iy 

11 	c.'.t bE i.t 1 	ic? t ct 	i t 41n tJ-  - wr ittrn ': t .rut :icmn 

fr1r..nij 	i:ff •hc Jy? £1c) yitr'ed 	in 
' 	 t c i:h :1 	of f i.c:i not :i f ic:ui i.r.m 	t? 
not 	frMri 	J..iç.jih1i to 	 in t;J.t.' 	rhc:'y 	e1tj.ors 
!~, J. rtc v 	thuy 	 nti: 	ful :i 11ti 	th' :cunrJi t:icn 

it:id •i n th 	nti. f.i.itin d.td 2 7  

i:c.t.mity 	 nc 	Wcirincj 
No 	 place of pnLi nç 	r;u.th,r 

	

Sri. M.p.. Si.rgh iJR) 	PhrcitJR 
2.. 5rj.  B:irrcft. 3injhWR) I½CFJI3r.. 111 ?KLR 

... Sri i<eb.in Sii.kiiJR) 
	

/S1J DSR 
4 	3r.i. Prciip 
	

P.!m iu niFHO 
.. SmL Min 	 mrJ 

Lu 	,1 

6. Sri 	C.Bturjru CUR) 
	

Ci.JCF1 Gri.lJ 
MLG 

Sr SE ACJ TL / 
< I R 
Sr .. DCM/LMC 

R1y,.HS Sc:hc:icii 
CCO! ML S 

tcet 

(1 

N4ri 1vv! 	tta 

Ad at 



H.' 

' 

DP)I}iT APDJ LMG & MLE 
• 	 DCM/3<IF 	APD/BGLIJ 

DyCCM}/G/MLG 	 BY 
• 1 3,y..0.cMftLAIMS/ML0 	 •, 

NftFJ24/99 PTVflT) 	) FSAFRY.OF IVSE NUMBER DATED 
O 09, i001 	REERDiNG SEL.ECT.I ON OF LJ'M .ASSTT IN SCALE 

• RS50—i000/--3INT J2 QUOTA ' . ) THE 
FOLLWtNS OANi)lDTES HAVE -COME OUT SUCCESSFUL IN THE 
WRITTEN TEST HELD ON 0 1O200.i - ) 

: MALAY R, ROY UR) SR.CLERKJB UNDER PD./GE;W 
R) SAHl BHL)BPgN PRASPsD;L1R) STENO/Il SRPct.tl<1R 

'3) smrF'uTuL MALA<Af WR) BR CLER}< CCB/MLG 
- 	ASM/CCS IDM CA5H OPFI CE IMLS  
/ 	 t i vr.  i i J  

(5) ANThL1 SINGH UR) 	CL,ERI</ILLEEiIBLE/MLO 
() MDI, SHfl I, SALAM -  1JR) HD CLER1< UNDER DCM/<1R 
ç, 	 FrFr) fi'D DJRFCIFD TO FEF'OPT 0 THIS 

UIFFTEE or 'n': 10 BE HE n ON I ,&11  (,C, 

HF:S WITWJUT FAIL A) THE LAST FOUR 4) YEARS ACR OF THE 
ABOVE .ANDIDATE.S TO APO'T> .MLG BEFORE HOLDlWE THE 0V1VA 
VCE TEST I1MEDIATELq . :' ILLEGIBLE • : 

GF)./MLB 

Not to b 
CcT3 fi rsnci - 	 0 	

0 	 • 

• 	 SdJ- 	 0 

0 	 - 	 • Y,L, SINGH) 

• 
For GENERAL. 	 : 
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NORTHEAST FRONT IER RAILWW 

FF1UE OrD 

Th 	fctin 	n d i d at es who have bc 	fcund 
Pr pritzitn tct he pct of Li 	Att . 

cJe 	 irt 	/2i3 DR 	tti vid 
this of fi.c:i 	memoravidum Miz. EJ254J99 Pt. '.11 T) c.t:id 
21.O?OO2 	are 	heby tenpuiritriJy 	âppcsiti 	to 
cf:.c:i it 	e 	 in 5cale sQO - t O 001- 	znmd 

!.Inder çtitt the 	isting vani.e 	with 
rcii.tti 	ffct, 	ihit to the i::r_ncLiticn iJat ty 

are free from DAR 0  STE, V3 

SN Name 	 CCflrciunity Digfl1t.LC!fl Pteci 	UT34ET 

nd workirç 
uer 

i: UR AS/tOE CCOiCc.rtJ 
At Ch Of f ice AP3XI 
maligaun 

() F3hri S. 	 UR 14i3. 	Chrk 
• DrMJNIR 

(3) Shi. SB.Prl 	UR St.tnc -do- 
• SrPO!)<IR 

(Li) Sh. Maii.y Kr.. F?y hR Sr.C3er1(E) 	GM/L/ML13 

ThIm abr..we entic.ned 	tff may enci.e their 
fr -f-i.xatiotl of thFir piy 1rom t 	ctiit€ of 

is)treft3ent in tJeir ut ct.i'v jrdI? with.M the sonth 
from the date of iu' tif thir crrkr. Optiar r'ch 
beynd'that hLl nct be etrt.eined. 

This 	 wit1j ,  tkjj-,- aprvl of the Compette*t 
uthor.tty. 	 - 

C 02 
( L..E.. SiN131 ) 

APO/P 
For GENERAL MANAGER P ) JMLG 

No. E?254/0 PtCY! (F) M1itcTn thted 	O.00 

1) FA & CO./ML.G 	() GBJ1/ML.0 (3) CCA/LM..'MLG 
4) CCSJY4LG 	 (5) LO/4LLB 	DRM4P).JKIR,AP1XI 
') Sr..ADRO)KiRAPDJ t) /F1D1NJP 	(9) Sr.DER/SGU 
3 O)Sr 	Th1ifPD1 	(ii) Sr ..DcN./K.R( )O/IRAP3 
iAAO1N3P 	 (14) ACMiCourt/ 14(&APOJA/MLG 

MLS 
15) Steff concerned throjh their rpective crJr)trøiler 
3t) APLi./13111 	(17) 09/BiLl 
18) S.Byan, Hd. C).erk 	t copi.e for F/e. 

9dJ- 111elgibl e  

4tt.t.d 

(17  

N(rinnlvi ) itti 
Advocate 



C 	
\d\ 

jNNE XLIRE-H. 

The 	nerd iaiicr P) 	 Diate 
N_E. R:iay, iii:ç 
3ati- 11 

Tri.sh pr'ip'r 	lanTn?3. 

Sub 	An oppeal 	int i:h.? eiecti.m for the post of 
La A!tt: 	in C:iE? Ctf R3 	O-i( 	J- 

-EV34 DP £ct 

'tL(T Off:i. 	tter Noe E/254199 Pt.VT) thteJ 
62OOi 	mcJ tAtritt.n t.t c11 iett,r Nw- 

E1E54199 Pt VI 	te c 	9001 

Sir 1  

With profo.nc? rp't irid humble subjsicm g  1 
oulci 	I ik' L LJ :Lflv:tte 	yCst,.r 	kind att Rt.IcU to the 

for your kind eru?al and p!wiefe 
p lr19 

I . That I 	a cancii.rJte of th 	above post ,nd 
ful fil 1d aX 3. t} 	rdition a 	tiptii ted £n th 

t.i.ficaticm dai:ed 

Th.dz I qua3.ifid in the written test rAT16 C tAll id for 
to appear in VI'1c3-VOCE .et. cm 5.1I2OCU }n CQ the 

a. 3rd potion out of 
(.L.fLL 	fpy 	cd) 

3 	T 	Lhi i. the' open 	lzt::i.cm a:::ordinc 	to the 
gErii: 	1i.;i: ba9d on the s e3i.r.ity chlatinel  
ric_ati.oc 	It i.. very m uch to my r;onf:idetn:e and a 1 .o 
kncfrn by i1e reIib1e 	ure that I got. very fa.ir 

J4. 	c.tut c 	S rndi.date. in th written .&I s we Il in 
iva But on d :laiLi.on of the final reul t. of th2it 

pct m 222. 2001 F  I ouod in:i wy name from the 
-el ecI:ed )..it: and I Lv as.. tol ii yerbal ly that I c.:ould rot. 

the, 	due ici 	 iroind - 

•, That:. &oi.t: the eniori.t.y po..it!on Sen.iority ground) 
3. 	ou 1 d 2 i ke to .ay :a: I have ccre ft oa Northern 	4 

i.1w'y or, trarfer from the pofA of OS 11 to the pO!t 

cj 	Clerk- 	ept:inçj bc.ttoc .enior-ity, 	and joined 
t.wder CCD./MLE 1, N F.. F;a.i I vay on may 2 99V3 Mte?r 3. o 	of 

of 22 

5. That lzei. nç this i a 'eIect.jon of nEr3.t 	annI2 froc 
open -f:ie.l d not b:1 n eenii:rityCh ann e l, I appc;eri 
£ the cmpet.x.i:i. on a fl:er :t  iiiority r.f 2243 25 
f;- ..irt-.  on 6.. .i0200I and 5.. ii ..2002 rp.:ively.. 

My qiet.iau aISE here - If a canciidatehas irt hi 
.rn:ior ity of 22 year. at Northern Rai iway and joined 

N..F. Railway after 1 ot of orii.flri enirity 
/.he fulfill k I i."her 	'niocity at N..F.. !aiiway at all 

7 H/be al way-- remain junior aon all di.Y,isif.3ns, then 
mel iqible i 	ername 	 in the rele:t ion 

'ftiste4 

11,19  
Mrina 	)itta 

Advocate 



1:it I, with tht naive cf b ptron in.the 3 ttr of even 
No.. dated 69,2001 'iopy er icdzcI),. 

7ht being 	u:}y c$t and oT3  y orii 	3aciy 
pei3r 	in 1:hiienticmcci 	ip:iici 	inci got cjooci 

pos:i.t .on with gocd 	 'irçj hr rtni 	merit. 	1 i 1: 
.00ci i.n 3rd 	io 	.houi d get a scft PorneKi 
SYMPAWY by the .ei i;n c:ornittEf: It .oid b 	th 

	

by the 	lEct.&on 	1?i.t.tEe to S1 rt Her 
ladies come out in fr r.3?t I I E? like, this 

• 11 1 he  a0eady r.tf f.i.c.i.t1:rd under Nci:hrn Rallway  
OF 3 years an MeMiQnind in my. CR. an well s 
ip3..ictt1ion tc:'o 

L That lastly, 31 was iwyi r .ciy to hr1rl post and 
r-e!p:;n5ibi 3 :ity and tr -  icci time to t im 	-Lh,rouqh,  prcpr 
Ch,re1 	rçjuir1ty; / •i:ny of the £:ppi:Lcret.i.on 	to th.t. 
f't in attached herewith with full 

AD 	of theb oe I wId rrqut you hnour,  
• 	 Jir;d P, to •:swi T3' my case prudently.. So that I shoui ci 

nc;'&. ne dbirrd from jfu:1ce !hic:h was 6n achievemept 
and Marked mebadly due to r i-elei::k:ion in the fi. r,.1 
t.ceEci' i.it 

Tnkirir yoLk 

Yowys fi.tbf..tl.1 y 

Sd/- PLStLI3. iikr 
• 	 - 	 CCJ 	office s  NO, F:iy.. 

MLI'.3 GyI I 

4 iste4 

(17  

Mri 	)itta 
Advocate 

1J 
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\VX'  

V 	

V 

• 	 Ntz.,. E/234/99/pt 	(T) 	 £3FfJ.? 	 V 
- V 	 V 	 Genge1ti- rQ- 'P) 	V 

• 	

V 	 V F-u1..i 	 V  V 	
V 	

V 

ri• 	TI CCO/ML.13,. 	: 	 • 	 • 	

• V 

Tjj Y-;CJ'ifd~l DY CCN C1IJ) MLG) 	
V 	 • 

Sub
• 	 V 	 • 	

• ij.T)&Z tht •4jVQJ) :fiVr 	he pet tn 
V 

• 	 V 	leR5cotci. 
V 	

VEtViflSt:. 	.E/3X. D . P.  

V 	 Your 	 •it'iii 	. 	 •tms•lbem 
• 	

1V 

- ncJ 	not frtind fetb3 	 cctrIr your 
yru' riz ntt •fowiz3 suit b 	:iii thP V paI-t :i Vve 

ict di 	iVertion. •floreovvy- 1, you have • COmP to thi V 	
• 	 L1V .V 	 iirjty itW VflLk%UEE •arE 	

V arr.r,gciV in r,:r.dr Qf seniority, in. tei - s:of pr 	
V I 	949 R!,j .VEct,.Infl 	V 

V 

V 	 • 	

V 	 - 	 V 	

V 	
V 

V 	 :.VVL.eD..SDGH 	. 	
V 

V V 	•APO'T 	 • V 

Fbr-• 	 - 	 • FiFRcL NI½NER V(P) : ML8 

	

• Cøpy fr wtrdc for information arsri ru ry ctrn to. 	V 

V V 
	 • 

• 	1 	DY. •CC.DIiVn4)  

V 	
For V13FR,L M?Nf',GER 	1L0 	• 

tesMd 	; 	
• 	 V 	

- 	 V V, 	;.V 	

V 	
,•V 
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CC 1(r)fl- 
'-} JL 	(' 

In The Central Administrative Tribunal 

G,ahati Bench :: 6uwahati.. 

O.A. NO. 386/2002 

Smt. P. Flalakar 

Vs. 

j r 
- - 

rf' 

C. 

z 

A 

Union Of India & Ors. 

In the matter of : 

	

Written Statement on behalf of 	
/ 

the respondent No.1 to 3 

The respondents in the above case 	most 

respectfully beg to state as under : 

That the respondents have gone through the 

original application and have understood the 	contents 

thereof. 	 - 

That 	the respondents do not admit 	any 

statement except those which are specifically admitted in 

this written statement. Statements not admitted are denied. 

That in reply to statements in paragraph 4.1 

to 4.3 it is stated that the answering respondents do not 

admit those which are not borne by records. 

That in reply to statemente in paragraph 4.4 

it is stated that the applicant was transferred from 

Northern Railway on her own request to this Railway after 

accepting bottom seniority and joined in CCO's Office, 

Nlaligaon as Senior Clerk on 5.5.1998. 



I 

I 

	 C-Q1) 

	

'-I  

- 

cV 

S S 	 -u . 

That in reply to statements in paragraph 4.5 

it is stated that weiqt -,tage on applicant's service as Law 

Assistant on adhoc basis in Northern Railways cant be given 

for purpose of selection in question under any Rule. 

That in reply to statements in paragraph 4.6 

it is stated that in Para 2. of the Notification 

No.E/254/99/Pt.V(T) for selection of Law Assistant dated 

27.6.2001 it is stipulated that the panel of Law assistant 

against 66 2/3'!. (Departmental) will be based on the grade 

subject to interse seniority of candidates. 

That in reply to statements in paragraph 4.8 

to 4.10 it is stated that the applicant obtained qualified 

marks in the written test and hence she was called for viva 

voce test. 

That in reply to statements in paragraphs 

4.11 to 4.15 it is stated that the pst of Law Assistant is 

a selection post filled up by positive act of selection 

consisting of written test followed by viva -voce test. Since 

the petitioner was not -found suitable In the positive act of 

selection 	as such she was replied by office 	letter 

No.E/254/99 Pt.VI(T) dated 28.6.2002. It is also stated that 

the applicant secured less than 80% marks in aggregate. 

It 	is further stated that Para 219(j)' of IREM 

stipulates that for general posts like Law 	Assistants the 

final 	panel should be drawn up in order of 	seniority from 

amongst 	those 	who secure a maximum of 60% 	marks 	in the 

professional ability and 60% marks in the aggregate;provided 



:: 3 :: 

that those securing a total of more than 80/ ifiarks will be 

classed as outstandinc, and placed at the tap of the panel in 

order of seniority. Moreover, Railway Board by letter No. 

E(NG) I-96/PM4/14 dated 17.4.1997 clarified that 'since 

transfer of a Railway servant on request on bottom seniority 

takes place against direct recruitment quota, he should be 

treated as a direct recruit in the new seniority unit/cadre 

for the purpose of seniority and therefore the service 

rendered in the absorbing unit alone will count for 

eligibility wherever a minimum length of service is 

specified as a condition for consideration for promotion 

includirg promotion to general selection posts". 

It is mentioned that the respondent No. 4 is 

senior to the applicant in the unit (in N.F. Railways) and 

hence he has been promoted rightly following the Rules. 

9 	 That in the facts and circumstances of the 

case the application deserves to be dismissed with cast. 

Verification 

,working 

as .cck..&- /JP..,N.FNR1Y, Maligaon, do 

hereby verify that, the statements made in the paragraphs 1 

to 9 are true to my knowledge. 

H 
Guwahati 	 Signature 

IM rer5onPel onit*4 
/ /2øi3 	

RY. 
gsobot-O. 

It 



I 
an 1 .. 	 1I 

Li t.nch 	ivah.at.. 

N>  

1 ,10  
Tt 

3n1t. F'iI 	II 	ha.]. 

Union Ofn c o. 

n 1: he matter crlf 

,tJrj 1.: 	ta temen t c::n baTha. I 1' 

the respondent Nc:l v.4. 

1. responderi t No 4 in i:. he above case most 

rE'spEL.fu]l y berg to state 3S ufldEr 

1. 	
That the respondent has cIc:ne throuo, h the 

oric :Lna I apç: I :. cation ar_ 	ave understood the 	contents 

therso 

2 	 1 hat. 	the respondent c:!oes not ;rim * 

are spe 
saecnri ts 	E:Eptthnc 	v4.ich 	 c::i.fi.r::a] ly 	admi fi- j p 

this t-'ii tten statement.. Statemer a. not admitted are denied 

That 	n ' p]' 	the statement; fl ni' 	 I 

to 4 4 the r'espc:lnden t does not admj. 1: anything k4hj. ch are 	It 

borne on recor-ds 0 

 sin rep]. y 	1 LS:I 	the 	statements 	in para 	4 5 

ii. .s 	E - ;4 - d that the notjfjt Inn 	select, on of 	La 

ss:i star t. 	'JaE:. pub 1 i shed b y.ce Genera]. 	Nan aCe Ma Li gaon 

on 27 0 02o01 1 -1i 	hnc:E: her appi icati.on dated 1011.2000 has 

no reT a tan t case 	nor has any relevancy 

thE? :.r:tan t SE 1 ec' 3.011 0 It ,  is a leo stated 	t.h:t her prevLous 



earvi c:e in Northarn Fai 1 way has no bear..nçj in the ir.tant 

51, 	 1.  hat in ren I ito the eta t.ems:n te. in pa re 4 

it is stated that. in the 2nd para of the Noti ficst.ion 

Anne ::u re-D to 	) it. is clearly men t. .ioned that fc:'rma t ion of 

of Law Assistant aceJ. net . he 66 2/3 IX 

(Departmental) wilt be be sed on t he Grade su bj ec: t to 

in tsr se en ion ty CT the candidates I tis. a. I so statsc:I that 

the respondent No 4 is sen :1. or to the applicant, w h. c h I a an 

adir1i t. ted position.  

6. Thafi reply 	to the statements in pare 	4.7 

tc::4 	10 	it is stated that the respondsr f No.4 was se 1 ected 

among 	c: t. hers :n 	1 ud inc: the applicant 	f or viva \/iE f; t. 	and 

s 	name appears in 	the 	let 	p1 ace 	of the es]. ect 

1 ist 	Annex U re--F" . 	 The  respondent No . 4appersci in the 	viva  

voce test and was declared si..c:csssf. 

- 	 1 hat.i in rep I. y to the statements in pare 4.11. 

to 4 :12 :1 tie stated that the respondent No 4 was selected  

by a 1::ios I. ti 'ac: t of eel EL. on and he was found SLt table for 

promotion by the Selection Board The app]. I cant. s contention 

in her represen ta ti on that she has secured 3rd posi ti. on in 

the writ t.e1. ES t is ml scon c.e.ived as the name of the 

c:andi. dates c:ai led for vi ye voce test was not arrencied In 

- dr nf mri+ and/or in order of onity in this context 

it. S Ste ted the t!e name c: f Pee ponden t No 4appea rs at 

serial Nn I in the said select list ( Annexune--F 

I 



81. 	 That in reply to the statements in pare 4 

to 4 15 itie. eta ted that Fare 219 	1 REM • 1989 rev iseci 

ad i Li. on 	p roy ides 	'The name c: f the sale c.ted c:ancl id a tes 

cuici be arranged in order of seniority but kcsesec:uring 

a total c: f more than marks 4i:L :1 be ct aseed as 

outstanding and placed in the Panel appipriatei y in order 

of their sen i or i. ty a.11o i nq them to spersede not. more than 

50 c:ftcc::ta:i. field of ei.iibi. :t ity 

I i.e furthe rstet.ed that the Pal. :t ey Board 

vicie letter NoNE (NO) 1•98/FMI Ii. ded 16 111 998 (circulated 

under Eanere]. Manager (F) 'Ma :t i.gaon s Ci rc:u icr No E.FS4Oé 

J 
I 

cia i:eci 9 2 1999 ) 	has ci en. fied i::hat,e final pna1 of 	a 

general eel ec:tion post. will be ci ran up from amongst: those 

sec:urin 	mark s:i.n the professional a :i :i..i t:y and 	marks 

in the aoq reqa te , in order o f sen.i. on. t.y :: roy :i ci ad that t: hc:: se 

sacurinc a tote. :t of more than 80 marks i :t :t be c:iessed as: 

cu t.stand :Lnc and F'  :t a cad on t. he top of t. h€ panel in order of 

s:.an:ior:it.y 

it is 	pert :inen t to men t I. c:n the I: 	t he 

€?spc:cndan t: Nc:' 4 	has .i c:inecl 	in 	the post: of Senior Clark 	in 

N.F. 	Pa i ii f 	28 02 1998 and the app ii. c:an t has 	.i c: i nec:i 

in 	the 	N F 	RI. y in the post of Senior Cl erki in Ma 	./ .1998 

ac:c:eIDt mc, bc: t torn erii or i. ty The responden t Nc:i 	4 	is 

tt.refore senior to the app 1 i cant 

9 	 The t. i ti 	the f a cts and 	ci r cums .. an ces 	c: f the 

c:sethe 	apç: I...ca. t...on deserves to be 	cii erni seed 	wi th 	c::c3s 



4 

Verif I. c:at 	c:ri 

I ri. 	N 	1 ay 	Kr.  Roy y  working 	as 

N. F. 10 R:[ 	Mat :cjaon 	do • e.rebyvari. fy 	that. 	the 
ESietafl. 

stat.E!fflefl ts made in 	the 	ç:araraphsl. to 9 are 	true 	to 	my 

kncJ 	?c:iCie and 	tJ'at. I have not suppressed any 	c3.ter.aI 	fCt 

EivahaL:i. 
	 9;iqnature 



i. 

(C 

Zub: Countinc of er'iice rcri'ove in the o)A unit 6.

on 'o•,,n r2guct trari ferl. 

opy of nuilway Doa rd' 1 tt t e r N • E ( NG) I -1'G/IM4J14 * t I 
-4-97, n the above rjentioriol oubject i; forwar4cñ herewith £r 
forLt1on arid guldunco. 	 - 

fr CI1EF tLFOfl!.CL OFr'IcEfl. 

:py of ]33cr(Vj 1tter No. L (NG) I - 6/4A,'-€2 4tcr 17-4-1997) 

t1ii: Counting of ervicc rcirL1 ii: the o) 	unit 
I 	fl 'Own request trunfer'. 

_! II -r• 

9OA/b 	EI\J)t 	f PA'\4I't 	tA. I7.Lt-'... 
A  

p 	 p 

IFFST i'i1T JL it i j%11 ":. 	 R  14 

E' 	r1 	/J7JT'. (TJ 	 •tA : 	
'3 "95-1.. ..7. 

J1 1c.i4i of oprtr.ent, 
i3j1 ir 	, ii%o/1;!.Q & Tu 
hli controli 1rr Qffi ijj' 'of 	 - 

Officc, 
VC Geriorcil 9 ccrttry/iIi'iU'1J/I-IO, 
Tle Gdnerul cretL1ry/flI'fl14J/Pf,0, 
Te Genra1 

If 

I 	 I 
The quiitiui whather a Iui1y crvit •..sho J-)ins urlother cniorLty 

uit OGtraIifrorj r9c1wt 1D h- ttm juil rity ° 'iY..t 	rrod in the prevfoui utdt for tho pürpoje of e igi- 
for p'oi.tt1ori in thu flew aerdority unit, 'h.rrr 

pirlimutl ucrvlce aori'Uti ri ij jpe c ifiel l  haj bocn c)rJ-Jiderej by the 
3ard in the light ,f a c)ificutionou;lit for in thi reurd.by One çif 
th4 fli1vy 41irijjtrat1oJ. 

2. 	It haj,  been lecified that ainco trunjfcr of a fla1iay i(rvtnt on 
rjueit ri botton 	n1ority takej place aga1t direct recruitr.ieut quDtd, h 	h3u14 be treatj 	a '1irct recruit iLs thi no', ieniotity unit/cadre 
ft' the purpDje of seniority an4 therefore the ervicc ren1erLd ir thti ab'crhjr, unit a) ore will count for e) igibility whcrver a riiiirur  
f jervie tJpeciCie aj a crirljtion for cI)i1rt1fl for jro;;i:tiri 

pror.mtlon to genera]. e1ectin pjtu. 

past cac. (c1ded otheiwie noel not be re-opened. 
•1 

A - 

1. 


